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Inspection Report

Joint Inspection Report of Municipal solid waste dump site Mandideep.
District Raisen (M.P.) in compliance of the direction issued by Hon’ble NGT in
the Original Application No. 87/2022 (Sarthak Tomar Vs Government of M.P. &

Ors)

Hon’ble NGT (CZ), Bhopal vide its order dated 17" November, 2022 in

the OA no. 87/2022 “Sarthak Tomar Vs Government of M.P. & Ors” directed 1n
para 1, 2 and 6 as under :

1.

Issue raised in this application are absence of sanitary landfill for municipal waste
generated and collected from Mandideep is in violation of the Solid Waste Management
Rules, 2016. Namely, the State Urban Development Department has not fulfilled its
obligations under Rule 11(1); the local authority, i.e. Mandideep Municipal Council
has not fulfilled its obligations under Rule 15 and Rule 11(d) of ensuring
implementation of provision of the rules; the State Directorate of Town and Country
Planning has not fulfilled its obligations under Rule 11(e), 11(f) of identification and
allocation of suitable land to the local body and, Rules 11(g) of ensuring separate
space for segregation, storage and processing of the waste; the District Collector of
Raisen has not fulfilled its obligations under Rule 12 of review, identification and
allotment and; the MP Pollution Control Board has not fulfilled its obligations under
Rule 16. The absence of mechanisms for protection and improvement of environment -
and preventing hazards to people, workers, living creatures and plants near and
around the dump-site and affected area resulting from hazardous waste (including
methane and other chemical emission, leaching and polluting of ground and surface
water and infestation) is in violation of Section 8 of The Environment (Protection) Act,
1986. The facts mentioned above are curtailing the of right of people and workers of
Mandideep of enjoyment of pollution free atmosphere hence, in violation of Article 21
of the Constitution of India.

2. As contended by the Applicant the potential environmental and health risks posed by this

non-treated waste and the dump-site in Mandideep are as under:

(i) Micro-plastics emissions.

(ii) Leaching of rainwater polluting the ground and surface water. Runoff contamination of
surface and ground water of adjoining farms and River Kaliyasot and River Betwa
downbhill.

(iii) Gradual and steady Methane emissions.

(iv) Emission of NO,, SO, CO, H,S, NH; and Volatile Organic Compounds (VOCs) from
unregulated burning of the dumped waste.

(v) Insect, animal vectors and pest infestation in and around the trenching area. Increasing the
likelihood of fly-breeding and rodent infestation.
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(vi)In the absence of fences and fire safety mechanisms there is a risk of accidental fire and
which could affect or/& be affected by the GAIL gasline underneath.

6. We deem it just and proper to call a report on the matter in issue in present Original
Application, from a Joint Committee consisting of :- :

i.  District Collector, Raisen or his representative.
ii.  Chief Municipal Officer, Mandideep Municipal Council, Mandideep or his
representative.
iii.  One representative from Madhya Pradesh Pollution Control Board.

In compliance of the above direction, the municipal solid waste
dumping site, Mandideep district Raisen has been visited on dated 15/12/2022
by the Joint Committee constituted in the matter of the following officers :

1. Shri Pramod Gurjar, Sub Divisional Magistrate, Gohargan]
(Representative of Collector Raisen).

2. Shri Abhya Saraf, Regional Officer, M.P. Pollution Control Board,
Mandideep, District - Raisen (Representative of M.P. Pollution
Control Board).

3. Shri Sudhir Upadhyay, Chief Municipal Officer, Municipal Council
Mandideep, District- Raisen

The main issues raised in the petition by the Applicant are as under:-

(i)  Micro-plastics emissions.

(i) Leaching of rainwater polluting the ground and surface water. Runoff
contamination of surface and ground water of adjoining farms and River
Kaliyasot and River Betwa downhill.

(iii) Gradual and steady Methane emissions.

(iv) Emission of NO2, SO2, CO, H2S, NH3 and Volitile Organic Compounds
(VOCs) from unregulated burning of the dumped waste.

(v) Insect, animal vectors and pest infestation in and around the trenching area.
Increasing the likelihood of fly-breeding and rodent infestation.

(vi) In the absence of fences and fire safety mechanisms there is a risk of
accidental fire and which could affect or/& be affected by the GAIL
gaslipe underneath.




All the Joint Committee members assembled at dumping site of Municipal

Council Mandideep, District Raisen which is located behind the M/s HEG Ltd
Mandideep. During the joint committee visit, the geographical location,

photographs and other relevant information related to the petition were collected

and are incorporated in the report.

Observations:

1.

N
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GPS location of the dumping site of Municipal Council Mandideep,
District Raisen has been recorded using a mobile-based GPS application.
The google map of the site and photographs taken during the inspection are
enclosed as Annexure-01. The geographical coordinates of dumping site
Mandideep are 23.10252 N, 77.529602 E and marked on google map. The
dumping site is located near the industrial area Mandideep.

. As informed, the site was around 18-20 years old dumping site existing in

an area of more than 10.0 acres land of M.P. forest department but in
column no. 12 of khasra AKVN where the complete municipal solid
wastes generating from the Mandideep city as well as industrial area is
being dumped unscientifically manner. Approximate 1000 Tons of
Municipal waste has been dumped at this site.

. As inform by the Sanitary inspector of Municipal Council Mandideep that

total generation of municipal solid waste from 26 wards is about 31
MT/day. Municipal council has adopted door to door collection
mechanism. Whole quantity is being dumped at the existing dumped site
with about 65% segregation at source and about 200 Kg/day plastic &
other waste is being segregated at the site.

. During the inspection it has been observed that Municipal Council

Mandideep is not comply with the Solid Waste Management Rules, 2016
and dumping through Auto-Tipper. At the dumping site no barbed fencing
around the site has been provided.

. At the time of inspection burning of solid was not observed at the site by

the committee members. However CMO of Municipal Council Mandideep
has inform that during the summer season some anti-social elements/Rag
pickers burned the solid waste which may causes the environmental issues
in the area.

The Municipal Council Mandideep has provided material recovery facility
and composting facility at the dumping site which was found operational

dur@mspectlon This facilities is being operated by M/s Sarthak
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Samudayik Vikas avm Jankalyan Sansthan, Bhopal. The copy of
agreement enclosed as a Annexure—02

7 Present site land is not in the possession of Municipal Council Mandideep
for the scientifically disposal of municipal solid waste so that CMO
Mandideep has requested to Collector Raisen for allotment of suitable site
for the same. The copy of request letter is enclosed as Annexu re-03.

8 There is no mechanism of fire safety arrangement at the MSW site but
municipal council has fire fighting vehicles which are used at the time of
fire dumping site. At the time of visit no burning of dumped waste was
found. The ambient air quality of MSW site is being carried out by
MPPCB and monitoring result are within limit as per prescribed norms.
The monitoring report is enclosed as a Annexure-04.

9. During the inspection there is no observation regarding micro plastic
emission. At present there is no any storm water drain & leachate
collection system for the rainy season. Hence due to runoff in rainy season
contamination of surface and ground water of nearby areas cannot be
denied. The nearby ground water samples is being analyzed by MPPCB
and monitoring report is enclosed as Annexure-05.

10. The odour nuisance is observed but not animal vectors and pest in
infestation observed around the trenching area, as informed by the CMO
Mandideep, dead body of animals including cows are being disposed 1in .
proper manner by using deep burial method and during the inspection no
dead animals were found at the site.

Conclusion:-
The solid waste of the Mandideep city is continuously being dumped
unscientifically in the open land and the arrangements for segregation,
processing of waste and sanitary landfills are not adequate and effective

available at the site for the disposal of solid waste as mentioned in the SWM
Rule 2016.

Recommendations:

1. According to the Solid Waste Management Rules 2016, the responsibility
of collection, segregation, storage, transportation, treatment and disposal
of Municipal solid waste lies with the local body hence Municipal

Council, Mandideep should comply with the Solid Waste Management
Rules 2016.
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2. District administration should instruct to MP Forest department to permit
the Municipal Council Mandideep regarding immediately fencing of the
present site to restrict the movement of animals, anti social elements at
the dumping site and to develop necessary arrangement of MSW site as
per the Solid Waste Management Rule, 2016 till the allotment &
development of land.

3. Muniéipal council, Mandideep should take immediate initiation with
District administration for the allotment of new landfill site & shall
comply with all provisions of Solid Waste Management Rules 2016.

4. Municipal Council Mandideep take immediate action to prevent any
unregulated burning of dumping waste at any point of time.

5. Municipal Council Mandideep shall do dense plantation all around the

dumping site to prevent the odour nuisance.
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Annexure-01
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Google Map of MSW Site, Mandideep which indicate of distance of River Kaliyasot and River Betwa form the existing site




Photograph of the visit on 15.12.2022
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Visit of MSW site and Discussion with CMO Municipal Council Mandideep.
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MRF Centre Municipal Council Mandideep.
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Composting Pits at MSW Site
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https://mpbhulekh.gov.in:8092/UniSearch/getKhasraCopyView?dist_id=30&teh_id=04&lgdcode=4844818&khasrald=130040...

Madhya Pradesh Computrised Land Records
Khasra

Format 1 (See rule 6)
The Madhya Pradesh Bhu- RaJsva Sanhita (Bhu-Servekshan Tatha Bhu-Abhilekh Niyam 2020)

~7

Village: 9ddigy Halka:|qddgr Tehsil : MgTw District:m_?},‘(q'aﬁ\)%- 023
Unique Type of |Plot 1. Area |1.Name of Share of 1. Name of |Name of |Encumbrances i
ID of part |land Number| (in Bhumiswami, | each Government |occupancy
of parcel |parcel (In ha./sq. |his mother's/|Bhumiswami|lessee, his |tenant (if
of Land (Survey |caseof |metre) |Father's/ (in cae of mother's y), this on land

Number/ |a 2. Land |Husband's |[joint fatfer's thir's/ Kharif [crop | 3 other remarks

Block Block) |use for name h Lé atheys' Hypothecation 2. 4. Orders for

Number) which addres ‘ n husband's | 3. Ongoing Rabi correction of
:resﬁi ress of |name and |land 3. entries during
: 2" Go residence  |address of | acquisition Jayad year in column no

0)(< 4

2. Period of |residence |process : (1)to9
) t-—"‘ Rs.) under lease

lease Other
C: Z\t (in 3. Area
r.
| L4 3 4 5 6 7 8 9 10 | 11 12

1252142932273 (S) 88790 | (XM@DI) 1 T3R 8.8790
FRW |y I
UBR TP
8.8790 HYRMIT AK.V.N.
%.0.00
Note :-

1. This form is only for the information of the applicant.

2.1t cannot be used as evidence in any court of law.

3. For digitally signed copy please apply through IT Center, LSK, MPOnline or online.
4. For correction/amendment in entries, contact the concerned district/tehsil office.

https://mpbhulekh.gov.in:8092/UniSearch/getKhasraCopyView?dist_id=30&teh_id=04&lgdcode=484481&khasrald=130040100033034000348&la... 1/1



Annexure-04

e REGIONAL OFFICE,
——— M.P. POLLUTION CONTROL BOARD,
=2 Plot No. 28 C, Sector New Ind. Area, Mandideep Dist. Raisen

= bh, 07480-232803,E-mail :- romppebmandideep@gmail.com
WATER ANALYSIS REPORT
Report No. 796
Sample From - MSW Site Nagar Palika Mandideep . Distt. Raisen.
Sample Details - Tube Well Water. § ¢at div— o anea, S ’t\-{a‘”\-
Sample collected by - R.S. Bharti (Jr. Scientist)
Date of Collection - 15-12-2022
Date of Analysis - 16-12-2022
S.No. | Parameters Unit Result Prescribed Limit —‘
(1S 10,500:1991)
1.| Appearance - Clear - e
Sl Colour - Coulorless -
3. Odour - Odourless -
4, pH pH Unit 7.11 654 8:D
3l Sp. Conductivity uMhos/cm 398 -
6. Total Dissolved Solids mg/l 434 500
7. Nitrate Nitrogen mg/l 5.2 45
8. Chloride mg/| 119.24 250
9. Sulphate (S04) mg/l 18,2 200
10. | Total Hardness mg/l 254 300
o
Repgt prepared by h rwi"/ 22
A THT HIR

s e
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Plot No. 28,C Sector New Ind

REGIONAL OFFICE
M.P. POLLUTION CONT

ustrial Area,
l:- romppcbmandideep@gmail.com

Annexure-03

ROL BOARD
Mandideep Distrist Raisen

[ Ph. 07480-232803] Mai

ANALYSIS REP

ORT

Report No. 171 /RL/2022

Sample from:-
Distt-Raisen (M.P.)

Date of
collection

Ambient air Monitoring

collection by

MSW Site Nagar Palika Mandideep,

Analysed By:- Mr.R.S. Bharti

Date of Date of
receive

Near Material Recovery |
3 | Center. !Lea ward Direction) Mr. R.S.Bharti | 15.12.2022 | 16.12.2022 |
T Ambient air Monitoring | ] (Jr. Scientist) | |
| Center Point Of MSW | | | | |
| Site.(Wind ward Direction) | o | | |
Ambient Air Monitoring
| S.No. Parameters Unit Prescribed Result1 | Result 24\
Limit
L Respirable Suspended o/’ 100 85.22 91.97
Pamculate Mattcr [PM]io a
2. ug/m’ 80 18.37 22.83
3
N ug/m 80 2586 | 31.93
g L e e
4 | NH3 pg/m’ 400 | 13.3 17.6 |

Remark :- The above results relate only to the co
sampling.

N
%% zed By

Eﬁ%"‘rﬁr&nﬁ

nditions prevailing at the time of

& o

Lab Incharge



